Title : Need to expedite gauge conversion work between Gorakhpur and Gonda in Uttar Pradesh.
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RE: CONSTITUTION (NINETY-THIRD AMENDMENT) BILL &€; (Interruptions)

SHRIVARKALA RADHAKRISHNAN (CHIRAYINKIL): Sir, how can you deny me the opportunity? The Minister was not
present in the morning. ...(Interruptions)

MR. CHAIRMAN : How can you raise it now? The Bill was introduced and the Minister has already left. There is no
question of your raising the objection now. So, you may please take your seat....(Interruptions)

SHRI PRIYA RANJAN DASMUNSI (RAIGANJ): Sir, you are right in giving your ruling. But he also has a right point. He says
that following the List of Business, he was present in the House in the morning, when the Bill was to be introduced.
Incidentally the Minister was absent at that time and it was not introduced. Now, he thought that he could come a bit
relaxed. ...(Interruptions)

MR. CHAIRMAN: When he was present, the Minister was not present and when the Bill was introduced, he was not
present....(Interruptions)

SHRI VARKALA RADHAKRISHNAN : No. It is not the question. The introduction of the Bill was posted for the morning,
but the Minister was not present. Now, | want to raise my objection. ...(Interruptions)

MR. CHAIRMAN: Shri Radhakrishnan, nothing can be done now. Please take your seat....(Interruptions)

SHRI VARKALA RADHAKRISHNAN How can you take away my right? The Minister should have been present in the
morning, but he was not present. | was present in the morning. ...(Interruptions)

MR. CHAIRMAN: But the introduction of the Bill was postponed....(Interruptions)

SHRI VARKALA RADHAKRISHNAN : But my notice for objection was before you. ...(Interruptions)

MR. CHAIRMAN: Please take your seat....(Interruptions)

SHRIVARKALA RADHAKRISHNAN : When it was taken up in the morning, the Minister was not present. ...(Interruptions)
MR. CHAIRMAN: Please take your seat. Nothing will go on record.(Interruptions) a€, *

MR. CHAIRMAN: You gave a notice to oppose the introduction of the Bill. | called your name also. But you were not
present in the House. So, the Minister introduced the Bill....(Interruptions)

SHRIVARKALA RADHAKRISHNAN : That is not the question. The Minister was not present in the morning.
..(Interruptions)

MR. CHAIRMAN: How can you oppose the introduction now? ...(Interruptions)

SHRIVARKALA RADHAKRISHNAN : The Minister was not present when the Bill was taken up for introduction in the
moming. ...(Interruptions)

MR. CHAIRMAN: The introduction was postponed at that time. ...(Interruptions)

SHRIVARKALA RADHAKRISHNAN : But | was present at that time; and the notice of objection is before you.
...(Interruptions)

MR. CHAIRMAN: When you were present, the Minister was not present and when the Minister was present, you were not
present. What can | do for that?...(Interruptions)

* Not recorded
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MR. CHAIRMAN: Please take your seat. Please do not waste the time of the House. We may continue with Matters
under Rule 377.



